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steps taken for quicker and more effi-
cient utilisation of external assistance
is also laid on the Table of the House.
[Placed in Library. See No. LT-1465/
63].

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 2340

‘The Minister of Works, Housing and
Rehabilitation  (Shri Mebhr Chand
Khanna): I lay a copy of the state-
ment correcting answer to Unstarred
Question No. 2340, dated 25-4-1963:

STATEMENT

In answer to part (b) of the Un-
starred Question No. 2340 in the Lok
Sabha on the 25th April, 1963, I had
indicated that the link road would be
completed by the end of June, 1963. T
regret that this answer was given
under a mistaken impression. The
work is expected to be completed by
the end of March, 1964, along with
culverts and minor bridges.

12 hrs.
RE. STRIKE IN BOMBAY

=t TRYAE  gEE (FTETr) o
I WGRA, TF HIEAT F I
2
Shri D. C. Sharma (Gurdaspur):
Before you pass on to the next item,

I want to draw your attention to the
proceedings of the House yesterday. ..

Mr. Deputy-Speaker: Shri Yadav
has raised a point of order.

=Y TrHAEE Oy ¢ IYTETH WEiEd,
9= fagst 93, oY ard= Y gua
fowg & ar %, fowa art & gk fa,
1 TAT, # Frfer ev Atfeq &
forar mar g, waiq =g 1 geaw A
gafag o w1909 v far
Tt fr fF ag wow w1 faww , =
fow ag wfwTT A fEar S oawET

fFrrsigrs ¥ ¥ d a9 am
UTHHT &7 N @&e w7 foar
™} | EET Haew 4y ¢ 5 gEm
wa s 1 fawg AE AT W g,
afexr ag ¥ &1 faum @ 1 O feafa
% 4 fem qger & 9 AE 99 FH-AEy
WA O 991 30 A 0, afs ag
TTHAT FATT F WA g 1§ gy
=EeqT 9TEAT § fF 99 wma = A
fawnr o femr mar @, &t wr WY @
STH-TET F&E 9 g7 997 761 T 8§
WR TEH WE-HHET FT AEE T
fay Y qAmaT W@

Mr. Deputy-Speaker: This is about
the issuing of instructions by the
Central Government to the Bombay
Government. So, this is quite differ-
ent from the wording of the other
Resolution. That is why it was pro-
perly disallowed. It does not arise.
There is no point of order.

&t TRAAE qe : SUTEH AT,
ury A fET g § | o s
@ & fr ag oF facga www AT
ofz ag faegs w= A faw o g,
at smad wefare & gra o g &
w§ 3, Tad AT AT 0 B, o fE B
am -0 serd & o
a1 | THE WY qg ¢ R g dMTow
f & a1t ¥ § W gwfor AT w7
Tt FEma 92 & =91 g fge, A
f& smaawT =T 9T |

12.02} hrs.

RE. POINT OF ORDER

Shri D. C. Sharma (Gurdaspur):
Before you proceed to the next item,
I want to draw your attention to the
report of the proceedings of this
House. . . .

Mr. Deputy-Speaker: Is it a point of
order you are raising?
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Shri D. C. Sharma: Yes, Sir. ] want
to draw your attention to the proceed-
ings of this House yesterday. I want
to refer to page 1096 of the proceed-
ings. I want to draw your attention
%0 the fact that yesterday, after the
statement had been made by the
Prime Minister, there were questions
and cross-questions. Then there was
one hon. Member who made the
remarks:

"o IR AR AT awg ¥ "
Then he said that the sadan is sup-
reme. I do not object to it. But fur-
ther on he said: "SEwW et :ﬁﬂﬂ "
I want the word naukar to be ex-
punged from the proceedings,

..... (Interruptions).

oz FE 3 fF g Aw AR §

Mr. Deputy-Speaker: Order, order.
Let there be silence,

Shri D, C. Sharma: The connotation
of the words “public servant” is
quite different from the word naukar.
You cannot have naukar as the trans-
lation of the words “public servant”.

Shri Raghunath Singh (Varanasi):
It should be Rajya Sewak and not
naukar.

Shri D. C, Sharma: You might ecall
him Rajya Sewak but naukar is not
the right thing, and the word naukar
is quite different. I would refer to
rule 380 of the Rules of Procedure
under which you have said that cer-
tain words would be expunged.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I rise to a point of
order,

Mr. Deputy-Speaker: Order, order.
He is already stating his point of
order.

Shri Surendranath Dwivedy: I think
he has no right to raise that point
now.

Mr. Deputy-Speaker: You leave
that to me to decide,

AUGUST 17, 1963

Calling Attention to g2f
Matter of Urgent Public
Importance
Shri Surendranath Dwivedy: He is
raising a discussion on the proceed-
ings of yesterday.

Mr. Deputy-Speaker: You leave
that to me to decide.

Shri KEapur Singh (Ludhiana):
May I make a short observation?

Mr. Deputy-Speaker: Not now.

Shri D. C. Sharma: Rule 380 of the
Rules of Procedure says that if the
Speaker is of opinion that words have
been used......

Mr. Deputy-Speaker: What is the
point of order? The hon. Member
should state his point of order and
not make a speech.

Shri D. C. Sharma: ] want to draw
your attention to the proceedings of
this House yesterday.

Mr. Deputy-Speaker: If you want
to draw my attention to the proceed-
ings of this House yesterday or ex-
punge anything, you have to give me
previous notice before you can say
anything on that matter. It is not a
point of order and I disallow it.

12.07 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE BY THE WORKERS OF BOMBAY
MUNICIPALITY AND ELECTRIC SUPPLY
AND TRANSPORT UNDERTAKINGS

Bhri S. M. Banerjee (Kanpur): Sir,
I call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
request that he may make a state-
ment thereon:—

The strike by the workers of Bom-
bay Municipality and Electric Sup-
ply and Transport undertakings and
steps taken by the Central Govern-
ment to issue directions to the State
Government under Article 353 of the
Constitution.



